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N’eu [ielhi: Dataeds this the £ day of Novembar,1988

HONTSLE MR, S, R 0DIGE VICE CHaIAMaN(a),
HON 'BLE OR. 4, VEDAVALLI MEMBER{I).

ghri Gaje Singh,
5/c shri chandan 5inghy,
Rfo Village Khera Kalan,

r)e,lhi" DGBZo ) : ) R {{pplicaﬂt

(8y Adwecate® shri 3.K.Rungata)
Uersg_@__

Ministry of Reil,ays,
through Chairpnan,
Rail yay Board,

N zw D2lhi,

2, Northem Railuay,
through its
Senaral Manszger,
Northem Raillay,
Headguarters,
Baroda House,
Neyw MElhi c+ses REanondents.

(3y ndweata: shri ReLo Dhayen)
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HONTBLE MReSe ReADISE, VICE CHAI A1an(a),

fpplicant who balongs ta 5C commun ity
impugns respondents! orders dated Bed,593; 23,5, 98
and 14?7698 and seecks a deci-arr?'i';ion that the
entire proceedings for filling up the post of
Head Proof Reader in Railyay Press, Shakurbasti

by promotion from amongst general candidatoes is

illegal and non=conssguentiale Furthemore he

seeks a direction that the impugned post of Heagd
Proof Reader is to be treated as a fost ressrved
for sC candidaﬁes, and he shguld be promoted to the
s21d post . eef. October, 1996 being the senio most

in 5C cataegory,
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2. e have heard applicant's counsel

shri- Rungta and respondents' counsel Shri Dhawen.

3e There is no denial in any rejoinder to

respondents ' assertion in their reply that as per

Pai‘a,21'5 (c) IREMM Ww1. I, the three senio o st

Senior Proof Readers were to be considered in

the selection for the post of Head Proof éeader

( R, 1400-2300), and applicent's position

being at Sl.No,5 of the seniority list of

Senior Proof Readeirs (mnexure-ﬂ) he cid not

come within the zone of consideration for selection

for the post of Head Proof Reader.

. b fpplicant®s counsel hes ralisd

A

upon the omntents of Sce Manager Personnel 's lettsrs

"dated 2.9,96 (anexura-o) and dated 1.9, 97

(r\n nexure-F)"toA contend thaf the vacancy  should

be reserved for a SC caﬁdidate_, but respondents
have pointed ﬁut that consequent to the Hn'ble
-supreme Gurt's judgments in R.K.Sabharual Vs. State
Bf Punjab aIR 1995 s5C 13’71‘;, oI Us. WS Chaﬁhan

aIR 1996 sC 442 and UOI Ve, J,C.Mallick comprehensive
instructions hawe been ‘issu,ed vide Circular datad\
21,8, 97 ( _anex'ure-Rﬁ) for main tenance of pDSt.
based rosters which arg appliceble w.g.f. 10,2495,
that is bafore the présen‘i: vacancy became avaiiable,
and as pér the‘ Mo del roster ap:pended with that

. .y - .
ciroular this vacancy has to bg treated as unreserved,

5, fpplicant®s counsel asserted that there
was more than one post of Heag Proof Reader awailable

in the ,\%il way Press , shakurbasti, s 'h,qd 9i ven

“time to Rwpondents to furnish materials on this

content i : - :
19n. shri thayan has filed 2 statenent
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showing the categorywise Manpoyer Statisticsas on
3163, 98 yhich is tzken on record:from which it is

cleayp that the post of Head Proof Reader is only one.

Se shri Rungta also contended that in tems
of Para 5 of the axnlanatory notes to anneXure=l
of Respondents! letler dated 21.8.97, uhen ue

refer to the cadre of Head Proof Readers, ue

should also include .posts of Master Craftsmen,

who are also in the same grades pay of R, 1400-230D
end if viewed in that light the vacengy of

Head Proof Reader would fall on 2 reserved point

as per reservation roster. e 2re unable to accept
this argument, because if it yere 2pcepted, it wuld
mean that other posts also in the grade of Rse1400-2300
could claim inclusion in the cadre of Head Proof

RR3aders.

e In the rasult, in the facts 2nd
cirz:‘umstances~LoF this case we see no infimmity in
the action taken by respondents which is in
conformity with para 215(c) IRET"I. Wl=I read with

Railway Board Circular dated 21.8,97.

8, The On therefore warrsnts no interferen ca.

It is dismisseds Interim orders, if any, are vacated,

Ne gcosts,
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( DR.a VEDAVALLY ) - ( s.R.adIGE/)
MEMB £R(J) VICE CHaImMan{a).
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